DT E MNOS5 COURT NO. 9 SEC T |
SUPREMECOURTOFI NDI A
RECORDOFPROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).36 6 6/ 2006

O N XV

(From the judgenent and order dated 07/ 0 9/ 2 005 in WP No. 4143/ 2001 ( M/ 9

(Od No. 9229/ 1996 ) of The HHGH COURT OF UTTA RA NCH A L AT NAIN |

UP. STATERMAD TRANSPORTCORP.
VER SUS

SURE S HCHAND SHA R M A
(Wth prayer for interimrelief and office report )

W THSL P (C NO 14 6 7 0 of 20 0 6

docunents fromthe record,

TAL)

Petitioner(s)

Respondent ( s)

be heard on the SL P
if any

Date: 12/ 07/ 200 7 These Petitions were called on for hearing today.
CORAM
HONBL EMR JUSTI CE A K MTHU R
HONBL EM JUSTI CEDALVEERBHANDA AR
For Petitioner(s) M. Pr adeep M sra, Adv.
Dr. J.N Dubey, Adv.
M. Anurag Dubey, Adv.
Ms. Anu Sawhney, Adv.
M. D. P. P andey, Adv.
M. Meenesh Dubey, Adv.
M. S.R Setia, Adv.
For Respondent (s) Dr. J.N Dubey, Adv.
M. Anurag Dubey, Adv.
Ms. Anu Sawhney, Adv.
M. D. P. P andey, Adv.
M. Meenesh Dubey, Adv.
M. S. R Setia, Adv.
M. Pr adeep Msr a, Adv.
UPON hearing counsel the Court nmade the foll ow ng
ORDER
Leave granted.
P rinting di spensed with. The appeal s shall
paper books. Parties my file additional
’ within six weeks. Oiginal record shall be requisitioned.
Interimorder to continue.
(Aay Kr. J ain) (Vijay Dhawan)

Court Master Court Master



